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Govertument of Punjal

iepartin ent oF Social Security sud Women & Child D(,vdopmem

(Social Security Branch) .
NOTIFICATION O el FT

FORM 28
[Rule 2 1{3) anud 22{4}{
CERTIFICATE OF REGISTRATION
UINDER SECTION 41 OF THE JJ ACT)
After perasal of the do;:urrlents submitted as per Form 27, All india
Pingalwara Charitavle Society (Regd.), Tehsilpura, G.T. Reoad, Amritsar js
R cerewal of cegistraton Ne.3/2/2011-2WCD/ 1426 dated 1077 Junwe.

St as oo Childrens Vome under Section 4 1{1} of the Juvenile Justic? (Care and

Dreses on of Chiddre 1 Act, 2015 with eftect from  [4.12.2018 for s perind of &

Tre nise ration which has the capacity of 50 children sieit revaas
v oo fobene i Juventle Justice [Care and Protection of Chilvvens A
S uwenile o ustice (Care and Protection of Childrent Rules, 208G and
e o Toaree o | the Central/ State Governiment from ae (¢ tiie,
Pratoo Ohnandigar b Raji P. Shrivastava IAS,

Pl GO Principal Secretars, Gunt
Departmernt of Secial Secunr
Wormen & Chiid Developmient,

Fnetar No 522000 3SSEWCD), 3T ;»;ft; Dated, Chandigarh 14,172,208

A corv s forwarded to the following for information and nocessary

‘_lr_.-\ (3]

i The Uht f Secretary to Government Punjab.

2z '*'-'-,c_:rw'.e-a- v, Government of India, Ministry of Wopen & Chiid
Doeveloy nent, Now Delhi

CF

f\clx.ilt.._roz zl Lhiei Secretary, Govt. of Punjab, Depariment of Home
Affatrs « ad Justice,

4 Direct:  Social Security and Women & Child Deve slopoient.
Prmgaty,

o Depuiy Commissioner, Amviisar.
& ; All India  Pingalwara Charitable Societs  [Regd.).

ra. G.T. Road, Amiitsar.
i
f
/’?

Under Secret f ﬁérfzal’ Secunrity



Codanfizmion-20E der

Governumient of Punjab
Department of Social Security and Women & Child Development
{Bocial Security Branch)
- NOTIFICATION

FORM 28
[Rule 21(3) and 22(4}]
CERTIFICATE OF REGISTRATION
(UNDER SECTION 41 OF THE JJ ACT)

After perusal of the documents submitted as per Form 27 is granted
registration No.5/4/2018-388/ 9%, dated 24.09.2018 as a Children Home
under Section 41(1} and_4l{6} of the Juvenile Justice (Care and Profection Of —-
Children) Act, 2015 with effect from 2§ .09.2018 for a period of 5 years.

The Bibi Bhani Kanya Netarheen Vidyala, Plot N.0.57-58, sand
Sahib Road, Chheharta, Amritsar which has the capacity of 25 children
shall remain bound to follow the Juvenile Justice (Care and Proteclion of
Children) Act, 2015, the Juvenile Justice {Care and-Protection of Children]
Rules, 2016 and'regu%,ations framed by the Central/State Government from
time to Ume,

Dated, Chandigarh, Raji P. Shrivastava, I1AS,
24t Sep, 2018 Principal Secretary, Govt. of Punjab

Department of Social Security and
Wornen & Child Development.

Endst,No,S/S/QO15—_3-8-8/&%'-\ - Dated, Chandigarh iLE}ZOQQZOlS

A copy is forwarded to the following for information and necessary
action.- '

The Chief Siecretary to Government of Punjab.

Secretary, Government of India, Ministry of Women & Child

Development, New Delhi.

Additional Chief Secretary, Govt. of Punjab, Department of Home

Affairs and Justice.

Director, Secial Security and Women & Child Developiment, Punjab.

o The Deputy Commissioner, Amritsar. '
District Programme Officers, State of Punjab.
District Child Protection Officers, State of Punjab.
- Incharge, 13ib1 Bhani Kanya Netarheen Vidyala, Plot No.57-58,

po_al(j@m_is WA

San Sahib Road, Chheharta, Amritsar.

‘ /
Under Sec@h@”ﬁb cial Security
R



Government of Punjab

Department of Social Security and Women & Child Development
{(Sccial Security Branch)
NOTIFICATION

FORM 28
[Rule 21(3) and 22(4}}
CERTIFICATE OF REGISTRATION
(UNDER SECTION 41 OF THE JJ ACT)

After perusal of the documents submitied as per Form 27 is

granted registration No.5/6/2018-388/114580285 as & Children Home under

Sceeten 41(1) of the Juvenile Justice {Care and Protection of Children) Act,

2013 with effect from 12.01.2018 for a period of 3 years.

The Central Khalsa Orphanage, G.T. Road, Putligarh, Amritsar

which has the capacity of 300 children shall remain bound to follow the

Juvenile Justice {Care and Protection of Children) Act, 2015, the Juvenile

Justice {Care and Protection of Children) Rules, 2016 and regulations framed

by the Cenral/State Government from time to time.

Dated this 12% day of Jan, 2018.

Dated, Chandigarh, 'K.B.S. Sidhu, 1AS,
12¢ Jan, 2018 Special Chief Secretary, Govt. of Puniab

Department of Social Securiny aid
Women & Child Develtopment.

E:)r‘edst.i\?o,;:;_f’hj"z{}18-338;’ 1143025/1-8 Dated, Chandigarh 12.01. 2018

p———— o

& copy 1s forwarded to the following for information and necessar

G-

The Chief Secretary to Government Punjab.

Secretary. Government of India, Ministry of Women & Child
Developmeant, New Delhi.

Additiona: Chief Secretary, Govt. of Punjab, Deparimenr of Home
Affatrs and Justice.

Director, Social Security and Women & Child Development, Punjab.
The Deputy Commissioner, Amritsar.

District Programme Officers, State of Punjab.

District Child Protection Officers, State of Punial. :
Incharge, Central Khalsa Orphanage, G.7. Road, Putligarh,
Amritsar.

Viyyymoassy A i
AT IANATS X .
Under Secretary Bocial Security



@ Eomeadii e Jerd b
Government of Punjab

Deparument of Social Security and Women & Child Development
{Social Security Branch]
NOTIFICATION

FORM 28
iRule 21{3}) and 22{#)]
CERTIFICATE OF REGISTRATION
(JNDER SECTION. 41 OF THE JJ ACT)

After perusal of the documents submitted as per Form 27 18
ranted registration No.5/1/2018-385/1144911 as a Children Home under
Section 41({1} of'tﬁe Juvenile Justice {Care and Protection of Children) Act.
2015 with effect from 12.01.2018 for.a period of 5 years.

The Institute for £he Blind, Lohgarh Gate, Amritsar which hus
the capacity of 100 children shall remain bound o follow the Juvernile Jﬁsziz:{:
(Care and Protection of Children) Act, 2015, the Juvenile Justice (Care and
Protection of Children) Rules, 2016 and regulations [ramea by the
Central/State Government from time to time.

Dated this 12" day of Jan, 2018,

Dated, Chandigarh, K.B.S. Sidhu, 1AS,

124 Jan, 2018 Special Chief Secretary, Govi of Punjab
Department of Social Secunty and
Women & Child Development.

Endst.No.5/1/2018-38S8/1144911/1-8  Dated, Chandigarh 12.01.2018

—

A copy is forwarded to the following for information and necessa:

action:-

L The Chief Secretary to Government Punjab.

2. Secretary, Government of India, Ministry of Women & Child
Development, New Delhl

3. Additienal Chief Secretary, Govt, of Punjab, Department of Home
Alffairs and Justice,

4. Directér, Social Security and Women & Ciuld Development,
Punjat.

a3 The Deputy Commissioner, Amritsar.

B=d District Programme Officers, State of Punjab.

7. District Child Protection Officers, State of Punjab.

8.

Incharge, Institute for the Blind, Lohgarh Gate, Amricsar.

CERMTREL
Under Secretary Social Security



| | Government of Punjab D
Department of Social Security and Wornen & Child Development EXSITY o

(Social Security Branch) oy
"NOTIFICATION

Ny N
2y

faﬁfﬁw

FORM 28 . %.¢

(Rule 21(3) and 22(4)] .‘ i/E,_,
CERTIFICATE OF REGISTRATION ] ‘ A
(UNDER SECTION 41 OF THE JJ ACT) - @ D‘S’g
After perusal of the documents submitted as per Form 27 Shn ,q;:.dey

Anant Anath Ashram, Nathana, Bathinda is granted reg_lstr_atmn_
No.5/14/2015-388/ 1339as646 . dated &5% QOct, 2018 'as_:a-chﬂdren'_'
‘Home under Section 41(1) and 41(6) of the Juvenile Justice' [Cm
an of Children) Act, 2915 with effect from 25.10.2018 for a. per1od of

O years. ' . o _' ' '. : -

The in stltu‘ﬂon which has the capacity of 25 r‘hudren shah re“ﬂam |

bound to follow the Juvenile Justice (Care and Protection - of Chﬂdren] A(,t o
2015, the Juvenile Justice (Care and Protection of Children)- Rules,” 2016 anil

regulahons framed by the Central/State Government from time to t1me

Dated, Chandigarh, : Raji P. Shrivastava, IAS,'
16%™ Oct, 2018 Principal Secretary, Govt. of Punjab
' Department of Social Security and
Women & Child Development,

Endst.No.5/14/2015-3SS/ ;3-3::;305}14 " Dated, Chandigarh 95.10.2018 -

A cepy is forwardad to the following for information and necessary

action:-
1. The Chief Secretary o Government of Punjab. _ '
2. Secretary, Government of- india, Ministry of' Women &'-C_hild
: Development, New Deihi.
3. Additionial Chiel Secretary, Govt. of Punjab, Department o*' H(ﬂ'lll"
Affairg and Justice. '
' / - Director, Social ‘utcurw and Women &: Child Development Punjdb
5. Deputy Cominissioner, Bathinda.
6. Incharge, Shri Anant Anath Ashram Nathana, Batmnda

cial Security |



EAplotification. 20 4, docx

Government of Punjab
Department of Social Security and Woren & Child Development
{Sacial Security Branch}

NOTIFICATION ' .D < 5//};«,}{7;7

s FORM 28 | le
o 6588 Rule 21(3) and 22(4)] m)(sfj / <
5 9% ,[0“‘5 : CERTIFICATE OF REGISTRATION - (o;,q g

(UNDER SECTION 41 OF THE JJ ACT)
After perusal of the documents submitted as per Form 27, Arya. ;:1
Anathalya, 164 Dayanand Rogd, Ferozpur Cantt is granted registration . M
No.5/48/2018-333/ |34oYyps , dated g6t October, 2018 as a Children fa \

Home under Section 41(1) and 41{6) of the Juvenile Justice (Care and

Protection of Children) Act, 2315 with effect from &¢.10.2018 for a period of 5
years, | _
The institution -which has the capacity of 100. children shall
remain bound to follow the Juvenile Justice (Care and Protection of Children)
Act, 2015, the Juvenile Justi:r:‘.e (Care and Protection of Children) Rules, 2016 B

and regulations framed by the Central/State Government {rom time to time.

Dated, Chandigarh, Raji P. Shrivastava, IAS,
08t Qct, 2018 Principal Secretary, Govt. of Punjab
- Department of Social Security and
Women & Child Development.

Endst.No.5/48/2015-335/ IE'QOLFOQ!H Dated, Chandigarh &4.10.2018
= T T
A copy is forward=ad to the following for information and necessary
action:-
1. ‘The Chief Secretuzv to Government of Punjab.
2. Secretary, Government of- India, Ministry of Women & Child
Development, New Delhi. ‘
3. Additional Chief secretary, Govt. of Punjab, Department of Home
. Affairs and Justice. N
._,4.// Director, Social S«curity and Women & Child Development, Punjab.
5. Deputy Commiss oner, Ferozpur.
O. _Incharge Arya Arn: athdlya 164 Dayanand Road, Ferozpur Cantt.

Under Sec '%cial Security

P



Gvei'i'u;ﬁi_i’jnt of Fumat _
Nepartment of Social Security and Women & Child Development
(Social Security Branch)

. "NOTIFICATION Qg
T | ST g
. FORM 28 B .
4 ia et AT 'I_ (3 /
[Rule 21({3) and 22{4}] ! _
CERTIFICATE OF REGISTRATION l\\{_\\ LAY

(UNDER SECTION 41 OF THE JJ ACT)

Ylcu

— -
After perusal of the documents submitted as per Form 27. Matra "z ”uq

Chaya Anath Ashram, V.P.O. Alamgarh, Teh. Abohar, District Fazilka is
. 14
granted registration No 5/1/2016-38S/ f3l{£83’& , dated 9 Nov. 2014 as

a Children Home under Section 41(1]) and 41(6] of the Juvenile Justice it «r

and Protection of Children) Act, 20-1.5 with effect from $5.11.2018 for @ periog
ol 5 years.

The institution which has the capacity of 50 children shall remain
bound to fellow the Juvenile Justice {Care and Protection of Children) =t
2015, the Juvenile Justice {Care and Protection of Children) Rules, 2016 and

regulations framed by the Central/State Government from time to time.

Dated, Chandigarh, Raji P. Shrivastava, IAS,
318 Qct, 2018 Principal Secretary, Govt. of Punjab

Department of Social Securify and
Women & Child Developmenit

Endst.No.5/1/2016-358 J344833ly Dated, Chandigarh 6511 2018
A copy is forwarded to.the following for niformauon and i osas .

action:- : _

1. The Chief Secretary to Government of Punjab.'

2, Secretary, Government of India, Ministiy of Women & Child
Development, New Delhi, '

3. Additional Chief Secretary, Govt. of Punjab, Department of Home

= Affairs and Justice.
o Director, Soci Security and Women & Child Development, Punjab.
3. Deputy Commuissioner, Fazilka.
6. Incharge. Ma:ra Chayva Anath Ashram, V.P.O. Alamgarh, Teh.

Abohar, Disrt. Fazilka.

; o .
Under Secrgﬁi}?gocial Security
ey

-

P



E*Matifcmion- 21 decs

Gow_fernment of Punjab
Department of Social Security and Women & Child Development

{Social Security Branch) y ,,ff /7
NOTIFICATION 2 v
7 /Z,

© FORM 28 %
C{Rule 21(3) and 22(4)] | ZJCM?{M 7

CERTIFICATE OF REGISTRATION
(UNDER SECTION 41 OF THE JJ ACT) é\P“

A i i
EQ{Q After perusal of the documents submitted as per Form 27, 108
“g_ (\{ Sant Narayan Das Ji School for Blind and Handicaps, Vill. Bahowal, _h[:%
o T Hoshiarpur is granted registration No.5/5/2016-335/ 360~ 365 , dated ;:1 o
B S LAy

1w Dec, 2018 as a Children Home under Section 41(1) and 41(6) of the Pﬁ o
Juvenile Justice (Care and Protection of Children) Act, 2015 with elfect from
{1:12.2018 for a period of 5 years.

The institution which has the capacity of 25 children shall remai;
bound to foliow the Juvenile Justice {Care and Protection of Children) Act.
2015, the Juvenile Justice (Care and Protection of Children) Ruleé, 2016 and

regulations framed by the Central/State Government from time to time.

Dated, Chandigarh, Raji P. Shrivastava, 1A5,

30t Nov, 2018 Principal Secretary, Govt. of Punjab
Deparunent of Social Security and
Women & Child Development.

- Endst.No.5/5/2016-33S/360-365 Dated, Chandigarh ¢7.12.2018
A copy is forwarded to the following for information and necessary
action:-
i, The Chiefl Secretary to Government of Punjab.
2. Secretary, Government of India. Ministry of Women & Ciul
Development, New Delhi.
3. Additional Chief Secretarv, Govt. of Punjab, Deparument of Home
. Affairs and Justice.
- Director, Social Security and Women & Child Development. Punjab.
3. Deputy Commissioner, Hosharpur.
5. Incharge, 108 Sant Narayan Das Ji1 School for Blind and

Handicaps, Vill. Bahowal, Hoshiarpur.

L
Under Secrethfy stfcial Security

TENGREE | R




‘Government of Purnijab
Departmnent of Social Security and Woemen & Child Development
(Soctal Security Branchj
NQ‘I‘IF!Q&TLGN

FORM 28
[Rule 21{3} and 22{3)}
CERTIFICATE OF REGISTRATION
(UNDBR SECTION 41 OF THE JJ ACT}

After perusal of the documents submitted as per Form 27
Missionaries of Chairty, Shanti Bhavan, Green Model Town, Jalandhar is
granted renewdl of registration No.5/1/2011-188/1161, dated 17% May, 2011
as a Children Home under Section 41(1) of the Juvenile Justice (Care and
Protectitmn) Act, 2015 with effect from 23.10.2018 for a period of 5
Years.

The institution which has the capacity of 40 children shall remain
bound to follow the Juvenile Justice {Care and Protection of Children) Act,
2015, the Juvenile Justice (Care and Protection of Children) Rules, 2016 and

regulations framed by the Central/State Government from time to time.

Dated, Chandigarh, Raji P. Shrivastava, IAS,
16% Oct, 2018 Principal Secretary, Govt. of Punjab
: Department of Social Security and
Wornen & Child Deveiopment

Endst.No.5/1/2011-1SS(359)/1338806/1-6 Dated, Chandigarh 23.10.2018

'_-'_\_‘_\—__‘————-____
A copy is forwarded to the foliowing for information and necessary
acton:- ~ :
1. The Chief Secretary to Government Punjab.
2. Secretary, Government of India;, Ministry of Women & Chiid
- Development, New Delhi,
3. " Additional Chiel Secretary, Govt. of Punjab, Department of Home
» Affairs and Justice,
AT Director, Social Security and Worien & Child Development,
Punjab.
5. Deputy Commissioner, Jalandhar.,
5. Incharge, Missionaries of Chairty, Shanti Bhavan, Greap Model

Town, Jalandhar.

Nocial Security




g
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ENNetifioaion-1014 dac.
e

Government of Punjaby-
Department of Social Security and Women & Child Dcvelopment
{Social Security Branch)
NOTIFICATION

FORM 28
[Rule 21{3) dnd 22(4)]
CERTIFICATE OF REGISTRATION
(UNDER SECTION 41 OF THE JJ ACT)
After perusal of the documents submitted as per Form 27 is

~ granted renewal of registration No.5/1/2011-18S/1353, dated 19.06.2012 as

a Children Home under Section 41(1} of the Juvenile Justice (Care and.
Protection of Children) Act, 2015 with effect from 24.10.2017 for a pericd of 5
years. _ : - o

The Bhai Ghanayya Ji Charitable Trust (Regd.) Unigque Hom’é;}._‘:
Jalandhar which has the capacity of 120 children shall remain bound:'.tc)_ )
follow the Juvenile Justice (Care and Protection of Children) Act, 2015, the
Juvenile Justice {Care and Protection of Children] Rules, 2016 and -
regutations framed by the Central/State Government from time to time. '
Dated this 23" day of Oct, 2017.

Dated, Chandigarh, K.B.S. Sidhu, IAS,
23r¢ Oct, 2017 Special Chief Secretary, Govi. of Punjab
' Department of Social Security and
Women & Child Development.

Endst.No.5/1/2011-188/ m?cﬂ&‘l!! ~& Dated, Chandigarh: 24.10.2017
HHR

.

A copy is forwarded to the following for information and necessary

action:-

1. The Chief Secretary to Government of Punjab. '

2. Secretary, Government of India, Ministry of Women & Child
Development, New Delhi.

3. Additional Chief Secretary, Govt of Punjab, Department of Home
Affairs and Justice, :

4. Director, Social Security and Women & Child Development

- Punjab.
3. The Deputy Commissioner, Jalandhar. .
6, District Programme Officers, State of Punjab.
i District Child Protection Officers, State of Punjab.
8.

Incharge, Bhai Ghanayya Ji Charitable Trust {Regd.}, Unique
Home, 1082-B, Tarant_vali Gali, Model House, Jalandhar-144003.

MR |
o}g Under Secretary Social Security

o




. f“oveinment of Pumab '
Department of Soc1al Security and Women & Child De\.«elopmeﬂt
: R {‘wOClal Security Branch)

: - NOTIFICATION L

N L 9,717?@
O [Rule 21(3) and 22(4)] |

CERTIFICATE OF REGISTRATION ;}Aif

(UNDER SECTION 41 OF THE JJ ACT)
After perusal of the documents submitted as per Form 27, Nari
Niketan Trust {R"egd.}, Nakodar Road, Jalandbar is granted renewal of
registradon Ne.5/4/2013-188/60485/1, dated 05™ June, 2013 as a Children

-

Home under Section 41{1} of the Juvenile Justice {Care and Profection of

L4

Children) Act, 2015 with effect from  .10.2018 for a period of 5 v¢ars.

The institution which has the capacity of 50 children shall remain
howund to follow the Juvenile Justice (Care and Protection of Children) Act
20135, the Juvenile Justice {Cafe and Protection of Children} Rules, 2010 and

regd ations framed by the Central /State Government from ome w vime.

Dated, Chandigarh, . Raji P. Shrivastava, IAS,

16W Get, 2018 Principal Secretary, Govi. of Puuijad
- Department of Social Sccunny and
Women & Child Development.

Endst.No.5/4/2013-183(383)/ 1234371 }1{ Dated, Chandigarin 31.10.2018

A copy 1e forwarded to the following for information and nrcessan.

A0Tion: -

1. ‘The Chief Secretary to Government Punjab.

2. Seuvretary, Government of India, Ministry of Women & Child
Development, New Delhi. :

oy Additional Chief Secretary, Govt. of Punjab, Deparument of Home

Affairs and Justice, -
A Director, Social Security and Women & Child Developrent.

Punjab.

5. Deputy Comnmissioner, Jalandhar, .

6. Incharge, Nari Niketan Trust {Regd.}, Nakodar Road. Jalandhat

Under Se creé\t@'\gocial Security
Jor



®
Government of Punjab

Department of Social Security and Women & Child Development
{Social Security Branch)

NOTIFICATION |
ns
FORM 28
[Rule 21(3) and 22{4)] ‘ |
i H / FRES :"I/.:: /
CERTIFICATE OF REGISTRATION AL/

(UNDER SECTION 41 OF THE JJ ACT)
After perusal of the documents submitted as per Form 27 1ia

granted registration No.5/9/2018-388/1145075 as a Children Home under

- i—-——"—-——.__‘__=-'
Section 41{1) of the Juvenile Justice {Care and Protection of Children) Act,

2015 with effect from 12.01.2018 for a period of 5 years.

The Pingla Ghar Anath Sewa Society, Gulabdevi Hospital
Road, Jaiandhame capacity of 50 children shall remain bound t
follow the Juvenile Justice (Care and Protection of Children) Act, 20125, the
Juvenile Justice {Care and Protection of Children} Rules, 2016 and
regulations framed by the Central/State Government from time {o time.

Dated this 12 day of Jan, 2018.

Dated, Chandigarh, K.B.S. Sidhu, IAS,

12t Jan, 2018 Special Chief Secretary, Govi. of Puryab
Department of Social SBcourity and
Women & Child Development.

Endst Ne. 5/9/2018-355/1145075/1-8 Dated, Chandigarh 12.01.2018
= T T

A copy is forwarded to the following for information and necessary

action:- '

The Chiet Secretary to Governmnent Punjab.

Secretary, Government of India, Ministry of Women & Child

Developinent, New Pelhi.

Additional Chief Secretary, Govt. of Punjab, Depariment of Home

Atlairs and Justice.

Director, Social Security and Women & Child Development,

Punjab.

The Deputy Commissioner, Jalandhar.

District Programme Officers, State of Punjab.

sirict Child Protection Officers, State of Punjab.

Incharge, Pingla Ghar Anath Sewa Societv, Gulabdevi Hospital

Road, Jalandhar.

e S

"..-.\- $ina - t ! B J“‘ l- :’f"-"’lrl-l
OUITmes admss

Under Secretary Social Security

oo
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B 237 7J 7 i
Government of Punjab "—c)’;g’ﬂ_gfo
Department of Social Security and Women & Child Deteiopment

(Social Security Branchj
NOTIFICATION

FORM 28
[Rule 21(3) and 22{4)]
CERTIFICATE OF REGISTRATION
{UNDER SECTION 41 OF THE ] ACT

Reaching Every Adult and Child Holistically, VPU Talwarn, Tenuil

After perusal of the documents submitted as per Form 27, "REATA V&
Phiilaur, Distt. Jalandhar is granted provisional registration No.5/ 16/ 2624

of the Juvenile Justice {Care and Protection of Children) Act, 2015 with elfers

353/ ]qu‘sq, dated Vand M&4: 2020 as a Children Home under Seciior 4 1{1] A
=1

from 29.105.2020 for a period of 6 months. %)1 ~ '\

The institution which has the capacity of 25 childran shalj repein

bound to follow the Juvenile Justice (Care and Protectuien of Cmldren) Act,

2015, the Juvenile Justice (Care and Protection of Children) Fules 2070 2

regulations {ramed by the Central/State Government from time 1o time

Dated, Chandigarn, Raji P. Shrivastava, IAS,
237 April, 202 Principal Secretary, Govr. of Pueygab

Departmmernt of Scoiad Security oo

ndst. NG5/ 16/2020-385/ [BHQ-SI{ Dated, Chemc:iigzlrh%GE.‘EGZG

A copy 1s forwarded to the following for information and necessary

action:-~ ' )

1 The Chief Secretary to Government Punjab.

2 Secretary, Government of India, Minmistry of Women & Chiid
Development, New Delhi.

3. Additional Chief Secretary, Govt. of Punab, Department of oo

. Affairs and Justice.
/4_/ Director, Socilal Secunty and Women & Chid Develoywusn

Punjab.

5. Deputy Commissioner, Jalandhar,

6. Incharge, 'REACH" Reaching Every Adude and  Cloio

Helistically, VPO Talwan, Tehsil Philiaur, Distt. Jalandhar,

Lo ui-fala

Deputy Secretary Scocial Security

fo
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‘Government of Punjab
Department of _S__ocj__ai.- Security and Women & Child Development
' ' .. {Social Security Branch)

Erionificaaion- 2014 docy

* NOTIFICATION 247
- FORM 28 W\

. [Rule 21(3) and 22(4)] gﬁ;{%?‘y

' o . S U
CERTIFICATE OF REGISTRATION b
(UNDER SECTION 41 OF THE JJ ACT) N

Affer perusal of the._ documents submitted as per Form 27 1s
granted renewal of provisional registration No.5/20/2017-3SS/1043747,
dated 14m™ Au-g’ﬁé?,. 2017 -as aw under Section 41(1) of the
Juvenile Justice (Care and Profection of Children} Act, 2015 with effect from
25.06.2018 for a period of 5 years.

The Guru Nanak Mission Neterheen Birdh Ashram, Sapror
Nangal, G.T. Road, Phag{vara, District Kapﬁr-thala which has the capacity
of 100 children shall remain bound to follow the Juvenile Justice (Care and

Protection of Chi'i_d-:‘en) Act, '2015.,_ the Juvenile Justice {Care and Protection of

Children) - Rules, 2016 and regulations framed by the Central/State
Government from time to time.

Dated, Chandigark, K.B.S. Sidhu, IAS,

1OW June, 2018 Special Chiet Secretary, Govt. of Purjab

Department of Social Security and
Women & Child Development.

Endst.No.5/20/2017-383/1¢ 58 S LM}; -4 Dated, Chandigarh?S .08.201%

-_—

A copy is forwarded to the following for information and necessary

actiorn:- _

l The Cliief Secretary to Government Punjab.

2. Secretary, Government of India, Ministry of Women & Child
Develooment, New Delhi,

3. Additicnal Chief Secretary, Govt. of Punjab, Department of Home

= Affairs and Justice.
AT Director, Social Security and Women & Child Development,

Punjals.

5. Depur+ Commissioner, Kapurthala.

6. Incharge, Guru Nanak Mission Neterheen Birdh Ashram, Sapror

Nanga', G.T. Road, Phagwara, District Kapurthala.

|
N
Under Se%&f;\r?gocial Security

~~
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ENalilizaton-201 4 doex

Government of Punjab
Department of Social Security and Women & Child Development
(Social Security Branch)
NOTIFICATION

FORM 28
[Rule 21{3) and 22{4)]
CERTIFICATE OF REGISTRATION
(UNDER SECTION 41 OF THE JJ ACT)

After perusal of the documents submitted as per Form 27 is granted
registration No.5/12/2015-355/1240986 as a Children Home under Section
41(1) and 41(6) of the Juvenile Justice (Care and Protection of Children] Act,
2015 with effect from 23.05.2018 for a period of 5 years.

The Arya Vatsalya Greh, Vedic Shram Ashram, Purani Dana
Mandi, Kapurthala which has the capacity of 20 children shall remain bound
to follow the Juvenile Justice {Care and Protection of Children} Act, 2015, the
Juvenile Justice (Care and Protection of Children) Rules, 2016 and

regulations framed by the Central/State Government from time to time,

Dated, Chandigarh, K.B.S. Sidhu, IAS,

16\ May, 2018 Special Chief Secretary, Govt of Punjab
Department of Social Security and
Women & Child Development.

Endst.No.5/12/2015-388/1240986/1-8 Dated, Chandigarh 23.05.2018

A copy is forwarded to the following for information and necessary
action:-
The Chief Secretary to Government of Punjab.
Secretary, Government of India, Ministry of Women & Child
Development, New Delhi.
Additional Chief Secretary, Govt. of Punjab, Department of Home
Affairs and Justice.
Director, Social Security and Women & Child Development, Punjab.
The Deputy Commissioner, Kapurthala.
District Programme Officers, State of Punjab.
District Child Protection Officers, State of Punjab.

Incharge, Arya Vatsalya Greh, Vedic Shram Ashram, Purani Dana
Mandi, Kapurthala. '
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Under Sé&&fetary Social Security
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Rule 21(3) and 22(4))
ERT l‘f Cf-\:'.i' i O F .R &G S’I‘RE\'I‘I ON
TR (UNDER SECTION 41 OF THE JJ ACT)
mw‘«m Ter e 1sal of 111(, dotinnents ‘submlLLed as per Formn 27, Helpage
mpmﬂtiona, “haritable Trust {Regd.), Vlllage Sahni, Block No.Z,

oad, Tohsil Phagwam Distt, Kapur Lhaia iy granted registraiion

' '_‘_:‘--.-‘.-.:'."i"i'l_"?}!’.')1":;"“}[jg{\% . dated { September, 2014 nw

[

S ey Ace L0 LS with effect o 000892019 for a period of S vears

caubatinnes ean o By the Contrat/ Stage Governmoent from Ui f0 1me,

Spendigach, . Raji P. Shrivastava, 1AB,

SR AN Principal Secretary, Govt. of Puanjel
Department of Social Scouriy «nd
Women # Child Develapment,

rndal Mo D Ty e T 3RS0} 1"}()‘5{ )L’I Datedd, (h‘”“hgf”f'”t .09.2019

A s forwarded o the following for information and necessae

AT E
Tl 0 nel Seeretary Lo Government Punjal.
Sevrs s, Governnunent of India, Mimistiv of Women & Uk
Jovdlepment, New Delhi
B Additional Chief Secretary, Govt. of Punjab, Department of Home
Alfairs sed Justice.
; INree e, Secial Beority and Women &  Child Developmans,

v Uninmissioner, Kapurthala.
e Helpage  International Charitable Trust  (Reapd ).
Sabhing, Block No. 2, Paonchta Roa(}, Tehistl Phagwars.

P¥esrt dos puthala,
. < S \5\3\ T
Deputy Secretary ocial Security
Bl

Thildren Pompe v dor section 4111 of the Juvenile Jastice (Care and Protesrien

Tl aesritation which has the capacity of 30 children shall remam
el b foilew e Jduvenile Justice (Care and Protection of Chidrend A

iU he doversh o Bostior (Care and Protection of Children) Rules, 2006 el

Eisd



17
Government of Punjab
Departmer t of Social Security and Women & Child Development
(Social Security Branch)
NOTIFICATION

FORM 28
[Rule 21(3) and :2_2(4]]
CERTIFICATE OF REGfS’I‘RATION
(UNDER SECTION 41 OF THE JJ ACT)

After perusal of the documents submitted as per Form 27, Swami
Ganga Nand Bhuriwale {SGB) Children Home, Talwandi Khurd, Ludhiana
15 granted renew:sl of registration No.5/2/2013-15S/28570/1, dated (7w
March, 2013 as a -Sgl_h_il_cil"_eli.l—mmc_under Sectionn 41{1} of the Juvenile Justice
(Care and Protecuosn of Children) Act, 2015 with effect from 3] .12.2018 for a
perzad of O _\.-'(':ars,.

The irstitution which has the Capacify of 100 children shall
remaln bound to foilow the Juvenile Justice. (Care and Protection of Children)
Aci. 2012, the Juve nile Justice (Care and Protection of Children) Rules, 2016

anct regulations irarned by the Central/State Government from time to time.

Dared, Chandigarh. Raji P. Shrivastava, IAS,

8w Dec, 2018 Principal Secretary, Govt. of Purijab
Department of Social Secunty and
Women & Child Development.

Endst.No.5/2/2013-38S(18S)/ /315597 } i Dated, Chandigarh & {.12.2018

A copy s forwarded to the following for information and necessary

40T -

] The Chirl Secretary to Government Punjab.

2. Secretary, Governmentl of India, Ministry of Women & Child
Developrnent, New Delhi.

3. Addinozl Chief Secretary, Govt. of Punjab, Department of Home
Altairs ad Justice,

G Director. Social Security and Women & Child Development,
Parygaty,

ol Deputy ¢ ammissioner, Ludhiana.

. neharge Swami Ganga Nand Bhuriwale (SGB) Children Homs=,

Talward Khurd, Ludhiana.

4
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Government of Punjab
Department of Social Security and Women & Child Development
{Social Security Branchj
NOTIFICATION

FORM 28
[Rule 21(3) and 22({4)]
CERTIFICATE OF REGISTRATION
(UNDER SECTION 41 OF THE JJ ACT)

After perusal of the documents submitted as per Form 27 is
granted registration No.5/12/2017-388/10130 50 as a Children Home
under Section 41(1) of the Juvenile Justice (Care and Protecticm
Act, 2015 with effect from 06.07.2017 for a period of 5 years.

The Shri Bala Ji Prem Ashram & Nikhil Vidyalya (Regd.},
District Ludhiana which has the capacity of 61 children shall remain bound
to follow the Juvenile Justice (Care and Protection of Children) Act, 2015, the =
Juvenile Justice (Care and Protection of Children) Rules, 2016 and .-
regulations framed by the Central/ State Government from time to time. -

Dated this 30% day of June, 2017,

Dated, Chandigarh, Vishwajeet Khanna, IAS,

30t June, 2017 Additional Chief Secretary, Govt. of Punjab
Department of Social Security and
Women & Child Development.

E}nds’p No 5/09/2016- SSS/JOJMJE{O)J-*E Dated, Chandigarh 7 .07.2017

o e—
A A copy is forwarded to the following for information and necessary
ElCthI’l -
The Chief Secretary to Government Punjab.
\ Secretary, Government of India, Ministry of Women & Child
Development, New Delhi.
Additional Chief Secretary, Govi. of Punjab, Department of Home
O, / Ai?ffurs and Justice.
APt Director, Social Security and Women & Child Development,
,;,.;;-ﬂ'“‘(\q Punjab. '
1s| 71 5. The Deputy Commissioner, Ludhiana.
P e 1\ 6. District Programme Officers, Ludhiana.
- 7. District Child Protection Officers, Ludhiana.
8.

Incharge, Shri Bala Ji Prem Ashram & Nikhil V1c1valya ﬁegd
Thakur Colony, Pakhowal Road, Near Sterling Resorts, Ludhiana.

Special Secretary Social Security

ke



Government of Punjab
Department of Social Security and Women & Child Development
{Social Security Branch)
NOTIFICATION

FORM 28
[Rule 21(3) and 22{4)]
CERTIFICATE OF REGISTRATION
(UNDER SECTION 41 OF THE JJ ACT)

Aftér perusal of the documents submitted as per Form 27 1s granied
renewal of registration No.5/12/2017-385/992833, dated 02.06.2017 as &
Mme under Section 41{1} of the Juvenile Justice {Care and Protection
of Children) Act, 2015 with effect from 12.01.2018 for & period of § years.

The Heavenly Angels Children Home, Backside Military Camp,
Rampura 'Road, Doraha, District"lLudhiana which has the capacity of 50
children shall remain bound to follow the Juvenile Justce (Care and
Protection of Children) Act, 2015, the Juvenile Justice {Care and Protection of
Children} Rules, 2016 and regulations framed by the Central/ State
Ciovernment fronl tine to time.

Dated this 17 N day of Jan, 2018.

Dated, Chandigarh, K.B.S. Sidhu, IAS, _
12% Jan, 2018 Special Chief Secreiary, Govt. of Pumab
' Department of Social Security and

Women & Child Development,

*

Endst.No.5/12/2017-388/1145208/1-8  Dated, Chandigarh 12.01.2018
__—_“-__—‘———'

A copy s forwarded to the following for mlormation and necessary
action:-
The Chief Secretary to Government Punjab.
Secretery, Government of India, Ministry of Women & Child
Development, New Delhi,
Additional Chief Secretary, Govt. of Punjab, Department of Home
Affairs and Justice.
Director, Social Security and Women & Child Dewl(‘pmmr Punjab.
- The Deputy Commissioner, Ludhiana.
District Programme Officers, State of Punjab.
District Child Protection Officers, State of Punjab.
incharge, Heavenly angels Children Home, Backside Military
Cam, ;)ampmd Road Doraha, District Ludhiana.

M
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Government of Punjab

Security and Women & Child Deo.
: td De :
(Social Security Branch) evelopment

Department o. Social

FORM 28 {572
[Rule 21{3) and 22(4}) 2 ;;@wg’zﬁyﬂ%f%?*‘
CERTIFICATE OF REGISTRATION ) e
{ /NDER SECTION 41 OF THE JJ ACT) '
After perusal of the documents submitted as per Form 27, Jyothi ﬂl
Foster Care Home for Girls, Kotli Road, Shri Muktsar Sahib is granted ‘
renewal of registratios No.5/8/2014-185/353916/ 1, dated 27" Nov, 2014 as a ,1,{:

w unde -~ Section 4 (1) of the Juvenile Justice (Care and Protection
of Choldren) Act, 2010 with effect from §.12.2018 for a period of 5 years.

The insttution which has the capacity of 50 children shall remain
bound to follow the Juvenile Justice {Care and Protection of Children} Act,
2001 % the Juvenile . ustice {Care and Protection of Children) Rules, 2016 and

regulnuions framed v the Central/ State Government from time to time.

Dated, Chandigarh, Raji P. Shrivastava, IAS,
10 Dee, 2018 Principal Secretary, Govt. of Punjab

Department of Social Security and
Women & Child Developmert.

EndseNo. 5/ 8/,2014 385(153)/ 1‘3758‘%;;(; Dated, Chandigarh j§.12.2018
T
A copv i+ forwarded to the {ollowing for information and necessary

Aol -
1. The Chizf Secretary to Government Punjab.
2. Secrerarv, Government of India, Ministry of Women & Child
Deveiop nent, New Delhi.
3. Additioral Chief Seeretary, Govt, of Punjab, Department of Home
Aftairs ¢ nd Jusiice.
S Director . Social Security and Women & Child Development,
i Pumab.
2. Depury Commissioner, Shri Muktsar Sahib.
6. Incharg:, Jyothi Foster Care Home for (Girls, Kotli Road, Shri

Muktsa- Sahib.

i

Under Sec‘;@é&f&%aci&xl Security
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Government of Punjab _g |/ :E
Depar tment of Social Security and Women & Ch11d Developmen
{Social Security Branch)

NOTIFICATION 3//; jg
< vy

FORM 28 )
[Rule 21(3) and 22(4)] Ao [T Ps
CERTIFICATE OF REGISTRATION
{{JNDER SECTION 41 OF THE JJ ACT}
After perusal of the documents submitted as per Form 27, Maavta
Bal Ashram, Mode! Town, Udekaran Road, Shri Muktsar Sahib 15 granted
registration No. 11/5(:/2015-385/1376749 , dated {1 Dec, 2018 as a Children

T e
Home under Sectiorr 41(1} of the Juvenile Justice (Care and Protection of

~—
Children) Act, 2015 with effect from {4 .12.2018 for a period of 5 years.
The inst'tution which has the capacity of 20 children shall remain
bourd to follow the Juvenile Justice (Care and Protection of Children) Act,
2015, the Juvenile castice (Care and Protectiont of Children) Rules, 2016 and

regulations framed v the Central/State Government from time to time,

Dated, Chandigarh. Raji P. Shrivastava, IAS,

1iv Dec, 2018 ' Principal Secretary, Govt. of Punjab
Department of Social Security and
Women & Child Development.

Endst.No. 11/50/20.3-388/ 1375789/Y Dated, Chandigarh {9.12.2018
A copy 1+ forwarded to the following for information and necessary

aclior:-

i The Chi-f Secretary to Government Punjab.

2. Secretar o, Government of India, Ministry of Women & Child
Developnent, New Delhi.

3. Additior al Chief Secretary, Govt. of Pumjab, Department of Home
Affairs end Justice.

A Director  Social Security and Women & Child Development,

Punjab.

5. Deputy “ommussioner, Shr1 Muktsar Sahib.

. Incharg -, Manvia Bal Ashram, Model Town, Udekaran Road, Shn

Muktsa: Sahib.

gtég\al éecurity

Under Secret

- e
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% . ,..,,a Gcwermncn' of Punjab
Deparlmem of Social Security and Women & Child Dg&ilopment

(Social Security Branch)

NOTIFICATION
e SRR
FORM 28 )(J [ - v \
. 1
[Rule 21(3) and 22{4})] . .
\ . ppCLeds )
CERTIFICATE OF REGISTRATION

(UNDER SECTION 41 OF THE JJ ACT)

After perusal of the documents submitted as per Form 27, Mata
Gujri Sahara Trust, Kalar Bhani, Patiala is granied registration
No.3/13/2015-385/J380437 datedq"qﬁDec, 2018 as a Children Home under
Section 411} and 416). of the Juvenile Justice {Care and Protection of
Children) Act, 2015 vith effect from ¢/4.12.2018 for a period of 5 vears.

The insitution which, has the capacity of 160 children shali
remain bound to follow the Juvenile Justice {Care and Protection of Children;j
Act, 2015, the Juvenile Justice (Care and Protection of Children) Rules. 2016

and resulations frar wed by the Central/State Government from time to tme.

Dated, Chandigarh, Raji P. Shrivastava, IAS,

19 Deg, 2018 Principal Secretary, Govt. of Pumab
Department of Social Security and
Women & Child Development

Foactsl . No 5 137201 5-395) ?Bgoq_g*;/y Dated, Chandigarh ¢%.12.2018
A copy s forwarded to the following for informauon and NeCessary

action:-

1. The Cheef Secretary to Government of Punjab.

2 Secretary, Government of India, Ministry of Women & Child
Develoyment, New Delhi.

Additional Chief Secretary, Govt. of Punjab, Department of Home
Affairs nd Justice. '

¥ Directo-, Social Security and Women & Child Development, Punjab.

59 Deputy Commissioner, Patiala.

€. Incharge, Mata Gujri Sahara Trust, Kalar Bhani, Patiala.

(‘\

Under Secreé J\_fytSt:n:i_gal Security
fors



Government of Punjab N .
Departiment «f Social Security arnd Women & Child Development \\) .
(Social Security Branch] Ao

NOTIFICATION ;
A Sy

FORM 28 Fie o TGE <
B jRule 21(3) and 22(4}) R «fif n‘_;
CERTIFICATE OF REGISTRATION '
(UNDER SECTION 41 OF THE JJ ACT)
After perusal of the ddocuments submitted as per Form '27", SDKS
Dasondhi Ram Birji Apahaj Ashram, Patiala is granted registraton
No.5/ 13;’2015-3&38{13301155 , dated .%‘gliHDec, 2018 as a Children Home under
Section 41{1) and 41{6} of the Juvemle Justice (Ca.::—;;;rlh"ﬁ?)tecnion of
Children) ACL, 2015 with effect from QH.lQ;ZOlS for a period of 5 years.
The ms itution which has the capacity of 10 children shall remain
bowid o olow the Juvenile Justice (Care and Protection of Children} Act,
2013, the Juvenile . lustice (Care and Protection of Children) Ruies, 2016 and

reguiations framed by the Central/ State Government from time to time.

Davedd, Chandigarh, Raji P. Shrivastava, IAS,
L e, 2018 Principal Secretary, Govi. of Punjab
Department of Social Security and
Women & Child Development.

Endst. No.5/13/201 5~388/f3goq‘5§—} y Dated, Chandigarh «Y4.12.2018

T

& copy s forwarded to the {oliowing for fnformation and necessary

ACTinn -

The Chief Secretary to Government of Punjab.

= Secretary, Government of India, Ministry of Women & Child

Development, New Delhi
g Additional Chief Secretary, Govi. of Punjab, Department of Home
_ Affairs and Justice.

4. Directo -, Social Security and Women & Child Development, Punjab.
A Deputy Commissioner, Patiala

- Incharye, SDKS Dasondhi Ram Birji Apahaj Ashram, Patala.

{

)
Under Secregﬁggk;‘séaciai Security
ks



Government of Punjab ! @
Department of Social Security and Women & Child Developmcnt
 (Social Security Branch)

- NOTIFICATION : PE n{
FORM 28
[Rule 21(3) and 22(4)) B ?jf@';{!

CERTIFICATEJ OF REGISTRATION
(UNDER SECTION 41 OF THE JJ ACT)
After perusal of the documents submitted as per Form 27, S.D.K.S.
Yadvindra Puran Bal .Niketan,. Lahori Gate, Patiala is granted renewal of
registration No.5/3/2013-153/43343/1, dated 220 April, 2013 as a t(iljﬂdren
éi%l_e,);mdcr Secticn 41{1) of the Juvenile Justice (Care and Protection of
Children) Act, 2015 with effect from  .10.2018 for a period of 5 years.

The institution which has the capacity of 50 children shall remain
bound to follow the Juvenile Justice (Care and Protection of Children) Act,
2015, the Juvenile Justice {Care and Protection of Children) Rules, 2016 and

regulations framed by the Central/State Government from time to time.

Dated, Chandigarh, Raji P. Shrivastava, IAS,

16 Oct, 2018 .  Principal Secrctary, Govt. of Punjab -
Department of Social Security and
Women & Child Development.

Endst.No. ‘5/3/201 3-193(3 }3({3[’0'/ Dated, Chandigarh 3/.10.2018
A COp}-— is forwarded to the following for information and necessary

action:- _

1. The Chief Secretary to Governiment Punjab.

2. Secretary, Government of India, Ministry of Women & Child
Development, New Delhi.

3. Additional Chief Secretary, Govt. of Punjab, Department of Home
Affairs and Justice.

4 .~ Director, Social Security and Women & Child Development.

7 Punjab:
2. Deputy Commissioner, Patiala.
5. incharge, S.D.K.S. Yadvindra Puran Bal Niketan, lLahori Gatc,

Patiala.

Under Secretdy 'Lé\é,g)xal Security

g,
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Department f Social Security and Women & Child Development
(Soctal Security Branch)

NOTIFICATION S //gz o )
L -
FORM 28 A
T s 73 '_:'! {f,_}
Rule 21(3) and 22(4)] Hp } JLys (0

CERTIFICATE OF REGISTRATION
UNDER SECTION 41 OF THE J.J ACT}

After prrusal of the documents submitted as per Form 27, B8O8
Children's Villages India, Rajpura is granted registration No.5/9/2017-
SR TAE L dand r"‘?'wDec, 2018 as a Children Home under Section 41{1) of
the Juvenile Justice 1Care and Protection of Chiidren) Act, 2015 with effect from
12 2008 for a ve od of 5 vears.

The inatution which has the capacity of 200 children shall
remain bound (o to:'ow the Juvenile Justice {Care and Protection of Childrer)
Act, 20015, the \}L.Lvr:: iile Justice (Care and Protection of Children} Rules, 2016

And regulations frar sed by the Central/State Government from time to tine.

Dated, Chandigara, Raji P. Shrivastava, 1AS,

1O Dec, 2018 Principal Sceretary, Govi of Purgab
Department of Social Secuny and
Women & Child Development.

Ericlet Ne H/972007 38871374 g'&{i/lf Dated, Chandigarh 9 .12.2018
A copy s forwarded to the following for information and necessar
act
1. The Gl of Secretary to Government Punjab.
2. Secrera v, Government of India, Ministry of Women & Child
Development, New Delhl.
3. Addition al Chief Secretary, Govt. of Punjab, Department ol Home
Affaivs ¢ nd Justice, '
4 Direclor. Social Security and Women & Child Dcevelopinent.
o Punjab
2. Deputy Cormumissioner, Patiala.
£, Incharg . SOS Children's Villages India, Rajpura.
' $
. i

Under SecreLai;é'E‘é‘&cial Security
v,

i -

: %
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Governimerdt of Punjab
Departiment >f Social Security and Waomen & Child Development
{Social Security Branchj

" NOTIFICATION py
- ' ' ?’7 n Uty
FORM 28 - s
(Rule 21(3) and 22(4)] S
. '}’f;(_{ﬂ 274 ,
CERTIFICATE OF REGISTRATION A S ?
(UNDER SECTION 41 OF THE JJ ACT) SN

After perusal of the documents submitted as per Form 27 is granted 7y, i
i'f—‘l':(—ﬂ\-'al of registration No.5/7/2014-355/346493/1, dated 18" November, ?ﬁ'
2014 as a Children Homg under Section 41(1} of the Juvenile Justice {Care and
Proteciion of Chldren) Act, 2015 with eflect from Cif D7.2018 jor a period of 5
OIS

The Parkash Memorial Deaf & Dumb Society, near Aseem
Marbles, Bela Road, Ropar which has the capacity of 100 children shall
remein bound to follow the Juvenile Justice [Care and Pretection of Children)
Act, 2015, the Juvenile Justice (Care and Protection of Children} Rules, 2016

and regulations framed by the Central/State Government from time to time.

{inted. Chandigarh, K.B.S. Bidhu, IAS,

27 June, 2018 Special Chief Secretary, Govt. of Punjab
Department of Social Security and
Women & Child Development.

Fandst No 5/ 7 /20) 4—385/{,1@1?02,//% Dated, Chandigarh @9.07,20 18
m’_“‘—“'-———ﬁ
A cop is forwarded to the following for information and necessary

aotinn - _
¥ The Chief Secretary to Government Punjab.
2. Secretary, Government of India, Ministry of Women & Child
Development, New Delhi.
Additional Chief Secretary, Govt. of Punjab, Department of Home
Affairs and Justice,
AT Direcior, Social Security and Women & Child Development,
_ Punjab.
3. Deputy Commissioner, Ropar.
£. Incharge, Parkash Memorial Deaf & Dumb Society, near Aseein

Marbies, Bela Road, Ropar.

‘{W[ r~-,
YA AN
Under Sec@td%}}gocial Security

Yo
Js”



ENolification-2014.docx

Government of Punjab
Department of Social Security and Women & Child Development
{Social Security Branch)
NOTIFICATION

FORM 28
[Rule 21(3) and 22(4)]
CERTIFICATE OF REGISTRATION
(UNDER SECTION 41 OF THE JJ ACT)

After perusal of the documents submitted as per Form 27 is granted

registration No.5/3/2015-385/1240926 as a Children Home under Section
SR

41(1) and 41(6) of the Juvenile Justice {Care and Protection of Children) Act,
2015 with effect from 23.05.2018 for a period of 5 years.

The Punjab Badhir Vidyalya Managing Society, Village
Shampura, Bela Road, Distt. Ropar which has the capacity of 50 children
shall remain bound to follow the Juvenile Justice {Care and Protection of

Children) Act, 2015, the Juvenile Justice (Care and Protection of Children)

Rules, 2016 and regulations framed by the Central/State Government from

time to time.

Dated, Chandigarh, K.B.S. Sidhu, IAS,
17t May, 2018 Special Chief Secretary, Govt. of Punjab
' Department of Social Security and
Women & Child Development.

Endst.No.5/3/2015-385/1240926/1-8 Dated, Chandigarh 23.05.2018

A copy is forwarded to the following for information and necessary
action:-

The Chief Secretary to Government of Punjab.

Secretary, Government of India, Ministry of Women & Chiid
Development, New Delhi.

Additional Chief Secretary, Govt. of Punjab, Department of Home
Affairs and Justice.

Director, Social Security and Women & Child Development, Punjab.
The Deputy Commissioner, Ropar.

District Programme Officers, State of Punjab.

District Child Protection Officers, State of Punjab.

Incharge, Punjab Badhir Vidyalya Managing Society, Village
Shampura, Bela Road, Distt. Ropar.

mg\@w% W e

Lﬁ%ﬁ“Sﬁodial Security
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S Govemment of Punjab -
Department of Socnai Security and Women & Child Development

(Social Security Branch) o A
NOTIFICATION g RE

 FORM 28 .

[Rule 21(3} and 22(4)] g ;; Cx Y
CERTIFICATE OF REGISTRATION Vo
(UNDER SECTION 41 OF THE JJ ACT) ‘

After perusal of the documents submitted as per Form 27 is granted -

renewal of registration No.5/6/2013-1S5/62746/1, dated 14.06.2013 as a ’m

———
e

2

Children Home pnder Section 41(1} of the Juvenile Justice {Care and Protection

of Children) Act, 2315 with effect from | 3.06.2018 for a period of 5 years. e
The Jyoti 'Sarup-Kanyé Asra Society, Randhava Road, Kharar, SAS

.I\Iagar which has the capacity of 110 children shall remain bound to follow the

Juvenile Justice ilCare arid Protection of Children) Act, 2013, the Juvenile

Justice {Care and Protection of Children) Rules, 2016 and regulations framed

by the Central/State Govérnment from time to time.

Dated, Chandigark, K.B.S. Sidhu, IAS,

7% June, 2018 Special Chief Secretary, Govt. of Punjab
Department of Social Security and
Women & Child Development.

Endst.No.5/6/2013-355/ )95 7 §7/4 /Dated, Chandigarh }3.06.2018
1-& ——

A copy is forwarded to the following for information and necessary

acrion:-

1. The Ch:ef Secretary to Government of Punjab.

2. Secretary, Goverrunent of India, Ministry of Women & Child
Development, New Delhi.

3. Additional Chief Secretary, Govt. of Punjab, Department of Home
Affairs and Justice.

Director. Social Security and Women & Child Development, Punjab.

The Deputy Commissioner, Mohali,
District Programme Officers, State of Punjab.
District Child Protection Officers, State of Punjab.
Incharge, Jyoti Sarup Kanya Asra Society, Randhava Road,

XMoo R

Kharar, SAS Nagar.

j I
Under Secr cial Security

Koo
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‘Government of Punjab
Department of Social Security and Women & Child Development
- {Social Security Branch)
NOTIFICATION

FORM 28
[Rule 21(3} and 22(4)]
CERTIFICATE OF REGISTRATION
(UNDER S’ECTION 41 OF THE JJ ACT)

After perusal of the documents submitted as per Form 27 is granted
renewal of registration No.5/5/2013-1S8/597839, dated 04.06.2013 as a
Children Home under Section 41(1) of the Juvenile Justice (Care and Protection
of Children) Act, 2015 with effect from |3 .06.2018 for a period of 5 years.

The Universal Disabled Care Taker Social Welfare Society (Regd.),
Village Padiala, Teh. Kharar, SAS Nagar which has the capacity of 50
children shali remain bound to follow the Juvenile Justice (Care and
Protection of Children} Act, 2015, the Juvenile Justice (Care and Protection of
Children} Rules, 2016 and regulations framed by the Central/State
Government from time to time.

Dated, Chandigarh, K.B.S. Sidhu, IAS,

7th June, 2018 Special Chief Secretary, Govt. of Punjab
Departrnent of Social Security and
Women & Child Development.

Endst.No.5/5/2013-38S(18S)/12.5 75 ?9/)3 Dated, Chandigarh )3.06.2018

A copy is forwarded to the following for information and necessary
action:- o
The Chi=f Secretary to Government of Punjab.
Secretary, Government of India, Ministry of Women & Child
Development, New Delhi.
Additional Chief Secretary, Govt. of Punjab, Department of Home
Affairs and Justice. _
Director, Social Security and Women & Child Development, Punjab.
The Deputy Commissioner, Mohali.
- District Programme Officers, State of Punjab.
- District ©“hild Protection Officers, State of Punjab.
Incharge, Universal Disabled Care Taker Social Welfare Society
{Regd ), Village Padiala, Teh. Kharar, SAS Nagar.

Under Se i;a%\r?S%cial Security

K

F’JE\QQ‘P‘:‘“ Lo



Government of Punjab
Departmert of Social Security and Women & Child Development
(Social Security Branch}

A e v s forwarded to the following [or information and necessasy
SERHSINIE
The Chief Secretary to Government Punjab
Geciotary, Government of India. Ministry of Women & Child
oy lopment, New Delhi. :
Add fionat Chief Secretary, Govt. of Punjab, Department of Home
_ Atle rs and Justice.
A Dire ‘tor, Social Sccurity and Women % Child Development.
Prin at _
Dep ity Commissioner, S.A.S. Nagar.
el arge, Farishira India Charitable Trust, Village Mukandpur
Der o bassi, District 3.A.S. Nagar.

Under Secre

o

)

1,

1P2he o)

- NOTIFICATION o
NOTIDICATION peifa
FORM 28 : _9}1
[Rule 21(3) and 22(4)] N g‘)) Je Qﬁ O
CERTIFICATE OF REGISTRATION 'I -
(UNDER SECTION 41 OF THE JJ ACT) )
After perusal of the documents submitted as per Form 27, Farishte
India Charitable Trust, Village Mukandpur, Derabassi, District S.A.8.
Nagar 15 granted enewal ol registration No.5/1/2011-185/203, dated 12% Jan.
20312 aa a Childre n Home under Scction 41{1} of the Juvenile Justice {Care and
- . . :
Protection: of Chilidren) Act, 2015 with effect from  [§.12.2018 ior a penod of 5
NOOTE,
The “astitution which has the capacity of 48 chiidren shall remuain
Lound Lo [ollow the Juvenite Justice (Care and Protection of Children) Act
2015, the Juven le Justice (Care and Protectign of Children) Rules, 2016 and
rooidations frae 1 by the Central/ State Government from fime U wuie
Uratooll Chandies . Raji P. Shrivastava, IA5,
PO e, 2008 Principal Secretary, Govi, of Pugah
Department of Social Securnty and
Women & Child Development.
PndstNeo 5/ 1/2011-38S7 14755853 l;[ Dated. Chandigarh | 12.2018
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_ Governmem of Punjab ' . Ziota ,ﬁ
Department of Socral Security and Women & Child Deveiopmem
{Social Security Branch)

NOTIFICATION
| FORM 08 | -
Rule 21(3} and 22(4}]
! | 9’! LF? E}”
CERTIFICATE OF REGISTRATION o

| "UNDER SECTION 41 OF THE J.J ACT) ’E.f et w‘ﬁ
- In partml maodification of the Notification dated 07.06.2018 issued QD_f
vide No. 5/1/2011 -388 188)/1257283/1 8, dated 126 June, 2018, the
address of Gur Aasra Trust, Kothi No.3133, Phase—7, S.A.S. Nagar be read

as Gur Aasra Trust Sector 78, Mohah _ é‘ ME‘“\ = 5 o
Dated, Chanchgarh - ' Rajt P. Shrivastava, I&S 3 8%/0
16t Oct, 2018 - ‘Principal Secretary, Govt. of Pungdb-]W
Department of Social Security and
Women & Child Development, '
Endst,No. 5/1 /2011 SSS 133 }/ |3L{31H3] Dated, Chandigarh 31.10.2018
A copy S forwarded to the following for information and necessary
action:-
1. The Chlf‘f Secretary to Government of Punjab.
2. Secretary, Government of India, Mmlstry of Women & Child
Deyelopment, ’\TPW Delhi :
- 3. ' ' ief Secretary, Govt of Punjab ’Depanment of Horr‘e
) _ '-_Affa1rs' and: Jusuce
AT Director, Social Security and Women & Child Development, Punjah.
5. The Deputy Commissioner, Mohali.
6. District Programme Ofﬂcers State of Punjab.
7. K _'llstnct Child Protection Officers, State of Punjab.
8.

Iricharge, Gur Aasra Trust, Sector 78, Mohali, Punjab.

1 - _
‘Under Secrefary fal Security

K



T e i/_-\‘.
Government of Punjab

Department of Social Security and Women & Child Development
{Social Security Branch)

NOTIFICATION .
A 0ss

FORM 28
[Rute 21{3} and 22(4)]
CERTIFICATE OF REGISTRATION
{UNDER SECTION 41 OF THE JJ ACT)

Alter peruisal of the documents submitted as per Form 27 s

granted regisiration No.571572018-388/1145176 as a Children Home under

Section 4101 of the Juvenile Justice {Care and Protéction of Chiidren) Act,

2015 with effect from 12.01.2018 for a period of 5 years.

The Apne Foundation, H.No.18, Sector 77, 8.A.8, Nagar which

has the capacity of 30 children shall remain bound te follow the Juveniie

Justice (Care and Protection of Children) Act, 2015, the Juvenile Justice (Care

and Protection of Crildren) Rules, 2016 and regulations framed by ihe

Centralf State Government from time to time.

rated thus 12% day of Jan, 2018.
Dated, Chandigarh, K.B.S. Sidhu, IAS,
L2 fan, 2018 : Special Chief Secretary, Govt. of Punjub
Department of Social Security ard
Women & Child Development.
EndstNo.53/15/2018-285/1143176/1-8  Dated, Chandigarh  12.01.2018

A vopy is torwarded to the following for information and necessary

Helion -

i

i

The Chief Secretary to Government Punjab.

Secretary, Government of India, Ministry of Women & Child
Development, New Deihi.

Addirional Ohiel Secretary, Govt. of Punjab, Department of Home
Altairs ond Justice.

Director, Bocial Security and Women & Child Development,
Panjab,

The Deputy Commissioner, Mohali.

District Programme Officers, State of Punjab.

District Child Protection Offlu:‘l‘&; State of Punjab

Incharge, Apre Foundation, H.No.18, Sector 77 . SLALS Nagar.

j”é?) 1 ;7:[}{ 1

Under Secretary Sdc:al Securlty

ﬁ,}



- Government of Punjab

Depa tmem of Socidl Security and Women & Child Development
' {Social Security Branch]
NO_.’}?H_?_ICATIO_E 0ss

PORM 28
{Rule 213} and 22(4)} PR
CERTIFICATE OF REGISTRATION AP
EUNDER SECTION 41 OF THE JJ ACT)

Afler ps:rusal of the documents submitted as per Form 27 is
granted regrstratmrl No. :)/ 11/2018-388/1145101 as a Chuldren Home under
Section 4-1{1 of thw Juvemle Justice {Care and Protection of Child fren) Act,
2015 wrntn efiect fro“} 12. 01.2018 for a period of 5 years.

“The Mata Gu3r1 Sukh waas, Gill Farm, Rhanpur, Kharar,
Mﬂhdh ‘which hclS the capacity of 100 children shall remain bound 1o follow
the Juvepua Jusi:zc" (C“are and Protection: of Children) Act, 2015, the Juvenile
Justice 1(:&119 <md B otectlon of Children} Rules, 2016 and regulations framed
by the Central/State Government from time to time,

Dated this 120 day of Jan, 2018,

- Dated, {,handigam _ K.B.8, Sidhu, IAS,

12% Jam, 2018 _ Special Chief Secretary, Gove of Punjaby
: o : Departinent of Social Security and
Women & Child Development.

Endst:No.5 ,3: 1 1/2018 38"% /1145101 /1-8  Dated, Chandigarh 12.01.2018

A g:o‘py-as ioﬁna;‘ded to the following for information and necessary

action:- : _

1. The Chief Secretary to. Government Purjab.

2. - Secretary, Government of India, Ministry of Women & Child
Developriient, New Delhi.

3. Additional Chief Secretary, Govt. of Punjab, Department of Home
Affairs and Justice.

3. Director, Social Security and Women & Child Development,
Punjab.

5. - The Deputy Commissioner, Mohall.

v & District Programme Officers, State of Punjab.
R District Child Protection Officers, State of Puniab.
3. - lacharge, Mata Gujri Sukh Niwas, Gill Farm, Khanpur, Khara,

Mohali,

}
i

£l

‘Ji Yy ;f/t % fF i
Under Secretary Socia‘i Security

Kois,
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